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ty.!r. Deputy-Speaker] 
The Parlisment should be consider· 

eel to the Government and appreciate 
tbeir diffu:ulties, but. at the same 
time, I think it is accepted that the 
Members of the Government should 
be more responsible to the Parliament. 

I think we had evolved that, 
whenever there is such a delay in 
layin, the papers-We had onlY dur· 
ing the last one or two sessions Agreed 
-that the Government should come 
forward with an explanatory note 
which they have done .... 

SHRI ATAL BIHARI VAJPAYEE: 
But that should be satisfactory. 

MR. DEPUTY -SPEAKER: But I 
think even that a.lso should not be 
done perfunctorily. The reesons 
given should be ,ood reasons, con-
vincine reasons. Just to say that be-
cause of oversight and things like 
that, I do not think .... 

SHRI BHAGWAT JHA AZAD 
(Bhqalpur): "Through oversight"-
it is an hODest statement. What rea-
I0I1l can they manufacture? 

MR. DEPUTY-SPEAKER: Just to 
lay 'by oversight'. 

BBBI ATAL BIBARI VAJPAYEE: 
OftrIqbt by whom? By the Minister 
or the Ministry? 

IIR. DEPUTY-SPEAKER: By the 
MiDiatry concerned. 

9IDU ATAL BIBARI VAJPAYEE: 
There should be some mecbaniInL 

D. DEPUTY-SPEAKER: I under-
tlta8d. I am already Baying that thlB 
il IIOt a satUfactol")' rtllson and I do 
not think this is the way the Parlia-
meitt Bllould be treated. But I tbJDJr 
thJa Bllould be enoup for tile moment. 
The Government may take note of t... I do not thiDk it is neoallU)' 
u.t. we appoint a committee. I think 
tbiub:mld be enoUlh for the moment. 

13.1. h .... 

MESSAGES FROM RAJYA SABIfA 

MR. DEPUTY-SPEAKER: Secra. 
tary-General. 

SECRETARY-GENERAL: Sir, 1 
have to report the follOWing mes-
sages received from the Secretary-
General of Rajya Sabha:-

(i) "In accordance with the pro-
visrons of rule III of the 
Rules of Procedure and Con-
duct of Business in tire Rajya 
Sabha, I am directed to en-
close a copy of the Code of 
Civil Prol'edure (Amend-
ment) Bill, 1973. which has 
been passed by the Rajya 
Sabha at its sitting held on 
the 12th November, 18'1'." 

( ii ) "In accordance with the 
provisions of rule III of the 
Rules 'Of Procedurtl and Con-
duct of Business in the Rajya 
Sabha, I am directed to en-
cloae of a copy of the Mater-
nity Benefit (Amendment) 
Bill. 18'13. which hal been 
passed by the Rajya Sabha 
at Its Blttln!! held on tbe 12th 
November, 111'13:' 

BILLS AS PASSED BY lLUYA 
SABHA 

SECRJ:TARY-GENERAL: SJr, r 
lay on the Table of the HOUBe tint 
following Bills, as passed by ~ 
Sabba:-

(1) The Code of Civil Pl'GCeClure 
(Amendment) Bill, 1"". 

(2) The Matemlty Beneftt (A1I!I-
endment) Bin, 18'l1. 


